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Shrl S. C. Samanta: May I know

whether the employment of boys in the 
ports, for whom the Employment of
Children Act, 1938 has been passed, 
comes under the purview of the 
Labour Ministry? ^  ̂ : i ) ,

Shri V. V. Giri: It does come.
Shri S. C. Samai^? Mai'' I know

whether the instructions issued the 
^ates Governments at the inf^iince of
the Central Government, which ĥe 
hon. Minister referred to, are being 
followed at the present time?

Shri V. V. Giri: yes: ,they are- being 
imnlemented.

Shrimati A. lEale: May I kno^ whe
ther the women eranlo^d in bidi fac
tories are paid the same rate as m«yi?

Shri V. V. Giri: I am not sure.

Shri S. C. Samanta: May I know
whether the Government have review
ed the position that the hesdth of these 
small bovp is endangered by working 

the hidi factories for more than 
four hours?

Shri V. V. Giri: Government have
not reviewed: I think it can be done.

Mr. Si>eaker: We will go to the next
question.

Trade Unions

•1318. Shri S. C. SamaBta: Will the 
Minister of Labour be pleased to
state :

(a) how many Trade Unions of
Govemm.ent of India employees are 
recognised by the Government of India 
and what are they ;

(b) the names of other Trade
Unions and organisations of Govern
ment of India emoloyees that exist 
but are not recognised ;

(c) how many strikes were declared 
by the recognised Trade Unions 
referre.'l to in oart (a) above in the 
years from 1947-48 to 1951-52 and in 
which places ; and '

(d) how those strikes were settled?

The Minister oC Labour (Shri V, V. 
|«iri): (a) to (d). A statement giving 
the reouired information is placed on
the Table of the House. [See-Appendix
VI annexiire No. 49.J

 ̂ Shri S. C. Samanta: From the State
ment I find there are so many un- 
re^^^ni£ed trade unions. IVtay I know
wh“lViGr they had not fulfilled the con- 
Hitions or whether there are other 
reasons for their not biejiigfrecognised?

Slirl V. V. Giri: It must be so; or, 
they have not applied for recognition.

Shri S. C. Samanta: May I know
whether the Labour Unions Act of 1-934 
—1 am not sure of the year—has been 
revised or whether the Government 
propose to revise it?

Shri V. y . Giri: The question of re
vision is under consideration.

Sliri V. P. Nayar: Is it a fact that a 
condition precedent for the recognition
of an Association of Government 
employees is that the Members therein 
should be of one “definite class” and 
if so, What does the present Govern
ment mean by a “definite class”?

Shri V. V. Giri: The whole matter is 
now being considered. We will be able
to definitely state our views in the 
matter very soon.

Shri Punnoose: Is it a fact that these
Employees Unions are prohibited or 
banned from approaching Members of
Parliament for the redressal of their 
grievances?

Shri V. V. Giri: I do not know any
thing about it. I suppose these As
sociations may go and represent their 
grievances: not individual employees.

Import of used Cars

•1319. Dr. Ram Snbhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether the rules regarding the 
importation of used cars as personal 
baggage are uniform for hard and 
soft currency areas ; and

(b) if not, what are the reasons 
therefor?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) and (b). Until the beginning of
May, the position of imports of cars 
as personal baggage from the soft
currency areas was easy and people 
were generally allowed to bring cars 
as baggage. But in regard to cars from 
hard currency areas the conditions 
were stringent, namely, that any per
son who came from the hard currency 
areas for long stay in the country had 
to give an undertaking that he " îll not 
sell the car within a period of one 
year and persons who came for short 
stays gave undertaking to take the 
cnrs back. Since May the position in 
rrgard to import of cars as personal 
baggage both from hard and soft cur
rency areas has been eoualised and a 
coov of the press note da+e(J the 29th 
Anril 1952 is nlacpd on the Table of
the Hoilse. Appendix VI, an-
nexure No. 50.H




